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MINUTES OF THE ORDER

1. Petition admitted.

2. Petition fixed for hearing and final disposal on May 3,2017

3. Ld. Advocate for the Petitioner states that in pursuance of the Order dated

January 20,2017 passed in the Transferred Company Scheme Application

No.30 of 2017,the meeting of the Equity Shareholders of the Petitionerwas

held on March 29,2017 at the Registered Office of the Petitioner for the

purpose of considering and if thought fit, approving, with or without

modifications, the Scheme of Arrangement between the Petitioner and

HDFC General Insurance Limited ("Transferee") and their respective

shareholders and creditors. In the said meeting, the Scheme as modified by

the rnodifications suggested thereat was unanimously approved by the

rnembers. The Chairperson of the meeting has submitted his report recording

the voting results vide his report dated March 31,2017.

4. The Ld. Advocate for the Petitioner further submits that, as directed by this

Hon'ble Tribunal, notices have been served on the debenture holders and

creditors of the Petitioner, Regional Director, Income Tax Authorities,

Registrar of Companies, Official Liquidator, Insurance Regulatory and

Development Authority of India, Competition Commission of India,

Securities and Exchange Board of India and BSE Limited. The Chairperson

has filed his Affidavit of Service in this regard on March 20,2017.

5. Atleast l0 (ten) clear days before the date of hearing of the Petition, the

Petitioner shall publish a notice of the date of hearing in the "Business

Standard" in the English language and translation thereof in Marathi

language in "Navshakti", both having circulation in Mumbai.

V. l{ullasenapatlty, Member (T) B. S. V. ,r Member (J)
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